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NJne appears for the Applicant,
None alsO appeared on 01.,07,.2002 when
the matter was called, Mr, A.,K,Bose,
learned Senior Standing Counsel repre-
senting the Respondents is, however,
présent. In the aforesaid premises,
this Jriginal Application is dismissed

for default,
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- on M .213/96,. We find no merit in this TwWo we2 s MJ
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